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Movable and Immovable Wealth of
Erstwhile Rulers

4848, Shri A, N. Mulla:
Shri Ebrahyn Sulaiman Sait:
Shri Abdul Ghanl Dar;

Will the Minister of Finance be
pleased to state:

(a) whether Government have made
any assessment of the total wealth,
movable and immovable, of the vari-
ous erstwhile rulers of the princely
States; and

(b) if 89, the total wealth possessed
by them, ruler-wise?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) No, Sir, Wealth-tax
assessments have only been made in
respect of the net wealth which 13
assessable to  wealth-tax. These
assets do not include the value of

assets which are exempt from wealth-
tax,

{b) Docs not arise,
Demang of Shoe-shine Boys in Delhl

4849. Shri Atam Das: Will the Minm-

ter of Works, Housing and Supply be
pleased to state:

(a) whether 1t i1s a fact that the
Cobblers Union has demanded fixced
places for the Cobblers and Shoe-
shinmg boys . Delhi,

(b) if so, how far Government are
considering to meet their demand; and

(c) the location of places to be al-
lotted to them?

The Deputy Minister jn the Minis-
try of Works, Housing and Supply
(Shri Igbal Bingh): (a) to (c¢). The
New Delhi Mumcipal Committee has
fixed sites for verified shoe-shine boys
and Mochis In Connaught Circus and
Service Lanes leaving the main road.
The Committee have also provided
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Strike by Crew under
Bombay Port Trust (C.A.)

sheds opposite Regal Building for the
sho2-shine boys but the same have not
bueen occupied by them. Some of the
shoe-<hine boys arc also not paying
Tehbazar: fee to the Committee,

1223 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

STRIKE BY CREW UNDER Bomsay PORT
TRUST AUTHORITIE.

Shri Hem Barua (Mangalda): I
call the attention of the Mimster of
Transport and Shioping to the follow-
g matler af urgent public import-
ance and T 1eque.t that he may make
a .ta ement thercon*

“The reportad calling in of the
Indian Navy to muntan ship
movements 1n Bombay Port in
view of the strike of the crew
under the Bombay Port Trust
authotities”

The Minister of Transport and Ship-
ping (Dr. V. K. R. V Rao): Mr
Speiker, 1 hop: you will forgive me.
It 13 a little long sta'ement runmng
to g to 7 pages

Mr. Speaker: Then 1t can be laid on
the Table Questions can be asked
later

Shr: Hem Barua:
question Just now

Mr Bpeaker: Either, it will be lald
on the Table in whuch case the ques-
tiong can be asked later, or he will
have to read the statement now.

Shrl Hem Barua: Let him read it

Mr. Speaker: It will take 10 or 15
minutes.

Shri A, B. Bajpayee (Balrampur):
Let him lay it on the Table, You
can allow members to ask questions
at 2 O'Clock

Mr. Speaker: All right. It may be
laid on the Table.

1 can s&sk my
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Dr. V.K R. V. Bao: I beg to lay a
of the statement on the Table.
Wu& w [abrary. See No. LT-028]
67].

8arl Hewn Barua: The questions can
be asked tomorrow,

Mr, Speaker: All nght We will
have it tomorrow

Shri Kanwar Lal Gupta (Dell
Sadar): It should be taken up today.
Tomorrow we can have another Call-
ing Attention Notice.

Mr. Speaker: Then we can take it
up today evemung at 6 O'clock.

Shri Hem Barua: That would be
too late. I do not sit up to that tume.

8hrl Kanwar Lal Gupta: Why not
take 1t up at 530 pm.?

Mr. Speaker: There are only five
names. It will not take much time.
8o, why take 1t 50 early as 530 pm?
We wiil take 1t up at 8 O'Clock. It
will take only 5 minutes or so.

12.24 hrs.

RE QUESTION OF PRIVILEGE

MsarporTiNG OF LOX SABEA Procezp-
NG8 BY CERTAIN NEWSPAPERS

Shri C. K. Bhattacharyya (Raiganj):
Sir, I want to ramse a matter of privi-
lege in regard io the misreporung of
my speech on the 4th July, 1967 by
UNI and the Indian Express. While
I did not refer to gherao at all, this

words have been put into my mouth
which I could not utter and which I
could npt think of uttering.

Shri Umanath (Pudukkottas): Un-
conciously i1t might have come in,

8hri C. K. Bhattacharyya: I feel that
it 15 & senous matter and I want to
bring it to your notice by rasng it
mn this House. I request that the
matter be roferred to the Privileges
Commuttee for further inwewtigation
into the matter.

Mr. Speaker: If it 15 wrong report-
ing, it may be by mistake or some-
thing like that; ther.fore, we should
write to the editor. He may correct
it or do something

Bhri Surendransth Dwivedy (Ken-
drapara) It can be corrected

o we, (el e W (@ age)
FaraMge s W H e
arit i wew g wE )

Mr, Speaker: it 1z b.tter that we
write t0 them. We have writien 1D
the past also.

12.26 hrs.

RE MOTION FOR ADJOURNMENT
AND CALLING ATTENTION

Shri Madbu Limaye rose—

Mr. Speaker: I have received notice
of an adjournment motion gnd also
calling-attention and I am looking into
the matter. Therefore it need not be
raised now. It is being looked into
by me end, therefore, there iz no polnt
in raming it now.
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